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MOTION RE; CONTEMPT OF THE 
HOUSE

MR. CHAIRMAN: Honourable
Members, I have to inform the House 
that today, at about 12.02 p.m., three 
visitors calling themselveg Pema 
Wangyal, son of Shri Karma Tsering 
Chophel son of Shri Chokhondup and 
Ven N. C. Gyatso, son of late Shri 
Wangyal, slhouted slogans from the 
Visitor’s Gallery, threw some cyclos- 
tyled copies of pamphlets which fell in 
the Gallery and when intercepted by 
and Ward staff on duty. They wers 
some kicks and blows to the Watch 
and Ward staff on duty. Theiy were 
immediately removed fram the Gal
lery and taken into custody by the 
Watch and Word Officer. This is a 
serious matter. I bring it to the notice 
of the House for such action as the 
House may deem fit.
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SHRI S. M. BANERJEE (Kanpur) :
Sir, even you could hardly pronoun
ce their names. May we know who
they are and which State they belong
to?

MR. CHAIRMAN: I am told that
they seem to be Tibetan refugees.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURA- 
MALAH): I beg to 'move:

“This House resolves that the per
sons calling themselves pern a Wang- 
yal son of Shri Karma, Tsering
Chophel son of Shri Chokdhondup
and Ven N. C. Gyatso eon of Late
Shr* Wangyal w^o shouted from the 
Visitors Gallery ̂ attempted to imow
some leaflets from there on the floor
of the House and assaulted the
Watch and Ward staff on duty in
the Visitors’ Gallery at 12.02 hours
loday and whom the Watch and 
Ward Officer took into custody im*. 
mediately, have committed a grave
offence and are guilty of the con
tempt of this House.

This House further re*solves that
without prejudice to any other
action to which they may be liable
under the law, the said Pema
Wangyal, Tsering Chophel and 
Ven N C Gyatso be sentenced to
rigorous imprisonment till 6 p .m . 
on Wednesday, the 19th March, 1975 
for the aforesaid contempt of the 
Hou-se, and sent to Central Jail,
Tihar, New Welhi. ”
SHRI S. M. BANERJEE: You have

said that they seem to be Tibetan re
fugees. After all, they must be de
manding something. Our country has 
given political asylum to the Dalai
Lama. That is why many Tibetan re
fugees are here. So I would like
to know what were the contents of
(hat circular. We want to be sure 
about it.

MR. CHAIRMAN: May I say one
thing? The pamphlets have been
taken into custody. The hon. Mem
bers can see the pamphlets and

read them. I do not think it will
aerve any purpose toy my reading out
the pamphlets here. Let me make it
dear here that we are not on the
particular point of their grievance, or
what is contained m the pavnphlet.
We are only on the point of misde- 
meanous, which amounts to contempt
of the House. That is all. That is 
why we are taking action; there is 
nothing more to it.

SHRI B. V, NAIK (Kanara): Most
of us were under the misapprehen
sion that the disturbance that took
place had something to do with the
Boat Club. Now it transpires that it 
is something else. 1 think it would be
interesting to hear Shri Kushok
Bakula on this. Because I have in my
constituency about 2,000 to 3,000 Tibe
tans. They are supposed to be very
peaceful people. They create no
trouble. Therefore, it woujd be in the
fitness of things that the country
knows about then grievances.

SHRI K. RAG HU RAMAIAH: I
would appeal to the House not to de
bate this matter. Becau.ve, ll some
member says something, there would
be a debate. 11 you ask a member to
say something, another member -will 
reply to it. It would not be proper.
The point I want to emphasue is this.
Whatever be the grievance, whatever
be the nature of the pamphlet, the
very fact that they attempted to throw
the pampiolet is a grave contempt, and 
we should be concerned with jt. We
are not concerned with the contents
of the pamphlet. I humbly submit
that no discussion should be allowed.

MR. CHAIRMAN: Let us not corw 
verl this into a debate. The moment
I allow one member to speak, others
will start speaking, and the whole
purpose of the resolution will get dil
uted, will get lost. We are only on 
the point of contempt.

SHRI S. M. BANERJEE When the
House takes a decision on this quest* 
tion, this House converts itself into a 
House of Judges and you ore the
Chief Justice.
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SHRI S. M. BANERJEE: I move
an amendment.

I beg to move:

“That instead of the punishment
suggested by the Minister of Parlia
mentary Affairs to these three
young boys, they should be given a 
chance to improve themselves, to
believe in parliamentary democracy
and they should be warned not to
do it in furture.”

MR. CHAIRMAN: I first put the
amendment moved by Shri S. M.
Banerjee to the vote of the House.

The amendment was put and nega
tived.

MR. CHAIRMAN: Now, I put
the motion moved by the Minister of
Parliamentary Affairs to tfie vote of
the House.

The question is:

“TIhis House resloves that the
persons calling themselves Pema
Wangyal son of Shri Karma, Tser- 
ing Chophel son of Shri Chokdhon- 
dup and Ven N. C. Gyatso son of
Late Shri Wangyal who shouted
from the Visitors’ Gallery, attempted
to throw some leaflets from there
on the floor- of the House and
assaulted the Watch and Ward staff
on duty, in the Visitors’ Gallery at
12 02 hours today and when tihe 
Watch and Ward Officer took into
custody immediately, have com
mitted a grave offence and are
guility of the contempt of this
House.

This House further resolves that
without prejudice to any other
action to which tihey may be liable
under the law, the said Pema Wang
yal, Tsering Chophel and Ven N.C.
Byatso be sentenced to rigorous im
prisonment till 6 P.M. on Wednes
day, the 19th March, 1975 for the
aforesaid contempt of the House,

and sent to Central Jail, Tinar,, i] 
New Deltii.”  ̂ *

The motion was adopted.

17.14 hrs.

RAILWAY BUDGET 1975-76—GENE
RAL DISCUSSION—Contd.

MR. CHAIRMAN; We continue
our discussion on the Railway Bud
get. Sari Shankerrao Savant.

SHRI SHANKERRAO SAVANT
(Kolaba): Mr. Chairman, Sir, it is
with mixed feeling of satisfaction and
despair that I support the Railway
Budget. ’

The Railway Budget is like the
proverbial curate’s egg, good in parts,
keeping the passenger fares untouched
and doing away with the break in
service of the employees who were
mostly vitims of coercion by the
militant trade unions are some of
the good features of the Budget.
Budget. But I am pained to note that
the projects in tihe south continue to
be neglected as before.

Shri K. Hanumanthaiya, ex-Minis
ter of Railways, pointed out yesterday
that as many as Rs. 6.5 crores meant
for south were diverted to Bihar by
late Shri L. N. Mishra. If this charge
is true, it is certainly a very serious
charge and must be looked into. In
this tendency to continue even to
day during this year? The fear is
legitimate because both the Railway
Ministry and the Railway Board are
dominated by persons from the North.
Very few projects in the South are
taken up, and those that are taken up
are also not completed. , I would
like to point out that, in reply to a
question put by Mr. Parashar as to
which are the projects in the back
ward areas—unstarred Question No.
1175 answered On 25th February
1975—, they have given 13 projects
and out of these 13 projects, there is
only one from the South, i.e., Nadi- 
kude-Bibinagar in Andhra Pradesh;


